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FIFTY-SIXTH REPORT

I, the Chairman of the Committee on Private Members’ Bills and
Buohmong been authorised by the Committee to present the:
Report on their , present this Fifty-sixth Report. '

2. The Committee met on the 5th May, 1975 for—

1. Further examination of the Constitution (Amendment) Bill, 19%
(Amendment of artirle 79 and omission of article 80, m)
Shri C. K. Chandrappan under rule 204(1) (a) of the Rules
Procedure, consideration of which was at the sitting
of the Committee held on the 22nd April, 1975.

IL. Classification and allocation of time for discussion of Bills (vide
;ﬁ:dix) under clauses (b) and (¢) of Rule 204(1) of tim
of Procedure.

III. Allocation of time to the Resolution at item No. 3 set down ia
the List of Business for Friday. the 9th May, 1975,

FURTHER EXAMINATION OF 'I’%%‘(!Z‘ONSTITUTION (AMENDMENT)

3. The Committee tock up further examination of the Constitutiom,
(Amendment) Bill, 1m (Amcudmt of article 19 and omission of article
80, etc.) by Shri C. K. Chandrappan, consideration of which was postpos-
ed on the 22nd Aptil, 19785.

4,

Shri C. Chmdragpm, Member-incharge of the Bill, was invited
to attend the sitting. attended.
S'I‘h:‘ uuekstoamuxdtheComtimﬁonwithnvlewwabomhun
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8. After hearing Shri Chandrappan, the Committee postponed decision
until further consideration.

Classification and Allocation of time to Bills

7. The Member-in-charge of the Bills were invited to attend the sitting.
Shri C. K. Chandrappan attended.

8. After considering all aspects of the Bills, theCommttuerecomml

that all the Bills referred to in the Appendix be placed in category W.
The Committee recommend allocation of time for each of the Bills =

shown in column § of the
Allotment of time to Resolution

9. Shri Krishna Chandra Halder who had tabled the Resolution was
invmdﬁoattandthemﬁna He attended.

10. The Committee recommend thai the resolution regarding industrisl
situation be alletted 2 hours for its discumion.
rre
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Recommendations
11. The Committee recommend tha'

- clossifics allocation, of. tioes. C""
< 0): -%fmwumfa‘&;

(4) the allocation of time to resolution, as shown in paragraph 10
above, be sgreed to by the House.

Nsw Dmuan; G. G. SWELL,

M—‘ﬁ Cheirmen,
aisakhe 18, 1807 ( ) Committes on Privete Members’ Bills

end Resolutions



APPENDIX

. Neme of the Bill and the Member-in-charge Bill No. Camgory Time
No. TOCONMENGD-  TOCOBMEGH-
dd ded by the
Committee
T 2 3 4 s
T The Advocses Bik, 1975 (Amend-
ment of ssciion 46) by Dr. Pan-
&,n.d. C e e s 17 of 1975 £ s
3 The Cosstitution Bilt,
e T B R
. , 37 of 1978 B 2 hours
The i
g
. . . . . 36 of 1975 B 2 hours
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